
CENTRAL ADMINISTRATIVE TRIBUNAL, PHJ.NCJ.PAL_J3ENCH 

OA NO. 690/2003 

New Dc J.h i this the 2nd day of Apr ii 2003 

lION BLE SB. K(JLDI P SINGU, MEMBER (.1) 

Sh. Flarbans La] 
s/o Sb. Arnar Nat.h 
ACF- 1.1 	Northern Ha i Iway. 
C/o SSE (Shatahad; & Ha.jdhani Power Car) 
LOG Shed, Ajmeri Gate, 
New Dclii; 	 . 	Applicant 

By Advocate : Sh . Sanjay Shangar i ) 

Versus 

The Genera I Manager,  
Northern Railway, 
Baroda House. New,  Delhi, 

the Divisional Ha.i Iway Manager, 
Northern Railway, DRM Office, 
Chelmsford Hoad, New Delhi. 

1 he Sen i or Scot ion Engineer (I'. C. 
Shatabadi LOG Shed, 
Northern Ha i Iway , Ajmer i Gate, 
New l.)e lb.; . 	 . . . . 	Respondents 

Heard learned counsel, for app] icant. 

Learned counsel for app ii cant submits that he had been 

earJ icr paid oveitme a.J lowance for similar dot i es performed 

hut now the respondents have di.sconttnijed to pay the same. 

After hear ing the learned counsel, for the app] icarit and going 

through the record .1 think that this OA can be disposed of at 

4 	this stage itself by directing the respondents to decide the 

representation made by the applicant, which has not still been 

decided, by passing a reasoned and speaking order. 

Accordingly, the OA stands disposed of with the direction 

to the respondents to decide the representation by passing a, 

reasoned and speaking order within 2 months from the date of 

receipt of a copy of this order. 

( KULDIP S'INGH ) 
Member (J) 

sd' 


